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(Chapter 111. - The Coz~rt of tlze Judicial Commia- 
sionep and the Cowls suborclilzate thereto.-Sec- 
:ions 21-22.) 

tion in the Burma Gazette, -confep upon ally Assistaiit Assistant 
Commissioner power to hear appeals from original ~ ~ ~ 2 ; : :  
decrees and orders of any IVly0-6k, Extra Assistant Commission. 

Com.missioner or Assis$ant Commissioner, and upon era. 
any Extra Assistant Commissioner power to hear 
appeals from original decrees and orders of-any Myo-6k 
or Extra Assistant Commissioner, and may withdraw 

21. (1)  When in the trial of any civil appeal an Reference t o  
Appellate Court subordinate to the. Court of the Judi- Fdi"i"l Comm~ssion- 
cia1 Commissioner entertains a doubt in regard to a er during 
question of law or of custom having the- force of law progl.ess of ' 

or as to the construction of any document ,or the ad- an 
missibility of any evidence affecting the merits of the 
case, such Court may draw up a statement of the ques- 
tion in regard to which i t  entertains the doubt, and 
refer it, with the Court's om7n opinion on the question, 
for the decision of the Judicial Commissioner. 

(2) The Judicial Commissioner shall, after con- 
sidering the question so referred, send a ruling thereon 
to the Court by which the reference was made, and 
that Court shall, on the receipt of the ruling, proceed 
to dispose of the case in conformity therewith. 

(3) The costs, if any, consequent on any such re- 
ference to the Judicial Commissioner shall be costs in 
the appeal out of which the reference arose. 

22. I f  in any case the appellate decree or order of Aamission of 
the Court of a Deputy Commissionel* or Commissioner ~~~~~s by 
reverses 'or modifies an original decree or order, the Jndicial 

Judicial Commissioner may receive a second appeal, if, Commissioll- 

on a perusal of the grounds of appear and of copies of '" 
the 
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Louje?. Burmm Couvts. [ACT X I  

(Chapter 1P.--T/~'ire Court o f  the Reco,*der.-Sec- 
tioli 51.) 

( 4 )  Every order made by t l ~ e  Recorder in the 
exercise of the jurisdiction conferred by this section 
shall have the same force throughout British India as if 
i t  had been. made by the High Court or a Judge there- 
of, and all the provisions of the said Statute relating 
to thepersons or property of illsolvents shall, nzutatis 
mutandis, apply to insolvents ,applying for relief under 
this section. 

(5) Any person considering himself aggrieved by 
any adjudication, order or proceeding of the Recorder 
under this section may, within thirty days from the 
date thereof, present a petition to the Special Court, 
and that Court shall enquire into the matter of the 
petition and make such order thereon as it thinlcs just, 
and such order sliall be final and conclusive o n  all 
parties, and shall be 'binding on the Court. of the 

(G).,.,The Recorder may from time to time, mritli the 
previous sgsction of the Local Goveramsizt, make 
rules consi&ent with this Act for facilitating within 
h b % P @ c t i o n  "U- the relief intended to be hereby given. 

(?')̂*NO conveyance, letter-of-attorney or other in- 
strument executed under any order of the Recorder in 
exercise of the jurisdiction conferred by this section 
shall be chargeable with stamp-'duty. 

51. (1) The Local Government may, by order 
vest '" Judge notified in the Burma Gazette, direct that, from a 
Maulmain date to be therein specified, the jurisdiction vested by 
theinsol-. the last foregoing section in the Recorder within the 
vency juris- 
dictionvested local limits of the civil jurisdiction of the Court of the 
i n  Recorder Judge of the Town of Maulmain sliall be vested in the 
in that Judge of that Town. 

(2) While any such order is in force, tl:~e last fore- 
going section shall, within the local limits of the civil 
jurisdiction of tlle Court of tlie Judge of tho Town of 
Maulmain, have effect as if it referred to the Judge of 
that ' l ' 0 ~ ~ ~ 1 1  instead of to the Recorder, and all cases 
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